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Central Administrative Tribunal 
HYDERABAD BENCH 

O.A.Noja...... ............................ .......... , ........................................ ................19cj 

...............1.ai4hin.cck..................................................................................Applicanft) 
Versus 	0' 

3.&.&-..............Respondent (s) 

J 

Orders 

Mr.N.NarsingRao, Advocate for the 

applicant and Mr.M.Jaganmohan Reddy, 

Advocate for the respondents are present. 
% 

As dibsis a fit matter for adjudication 

dmit the OA The respondents to file 

their reply to the OA within siA 'weelts 
with a copy to the Advocate for the 

applicant. The applicant would be at 

liberty to file rejoinder if any within 

one week thereafter. Iep the case before 

the Registrar Jidirections after the 

pleadings are completel. 

Heard both sides on the question of 

riterim relief. T!jjrno -flft.case Tho 
zrant 	 e ntenm relief henc interim relief is 

efused. But we make it clear the. 

romotions that are alreadym&dovr-;. 
t.. 	 . 

su-ject to the final outcome of the 

Droceedings of this OA. 
- C 
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M(J) 
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- ORIGINAL APPLICATION No. 	 OF 1992 

Shri j'/' 	 ant(s) 

rs us 

Respondent(s) 

This Application has been submitted to the Tribunal by 

M&. 	
Advocate 

under Section 19 of the Administrative Tribunal Act, 1985 and 

same has been scrutinised with reference to the points mentianed---

in check list in the light of the provisions cantained..in the 

Administrative Tribunal (Procedure) }ules, 197. 	 - 

The Applicationhas. been inorder and may be listed 

for admissionon 	 .. 	- 

Scrutiny Officer. 	
Deptfi Registra± (J) 



Particulars to be examined 	
Endorsement as to result of examination 

	

S. 	Has the index of documents been filed and has the 
paging been done properly? 

	

9. 	Have the chronological details of representations 
made and the outcome of such representation been 
indicated in the application 7 	- 

	

10- 	is the matter raised in the application pending 
before any court of law or any other Bench of the 
Tribunal ? 

	

11. 	Are the application/duplieate copy/spare copies 
signed ? 

12. 	Are extra copies of the application with anncxures 
filed. 

Identical with the original 	
1 

Defective - 

c) Wanting in Annexures 	
c- 

No .............. ...fPageNos ....................... 

d Distinctly Typed? 

13. 	Have full size envelopes bearing full address of 
the Respondents been filed 7 

14. 	Are the given addresses, the registered addresses ? 

15. 	Do the names of the parties started in the copies, 
tally with those indicated in the application ? 

16. 	Are the translations certified to be true or sup- 
ported by an afftdavit affirming that they are '/ 
true? 

li. 	Are the facts for the case mentione under item 
No. 6 of the application. 

Concise? 

Under Distinct heads? 

Numbered consecutively? 

Typed in double space on one side of the 
paper ? 

18. 	Have the particulars for interim order prayed for, 
stated with reasons? 

4L 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 

APPLICANT (S)..F 

RESPONDENT (S)..° 	
24' 

particulars to be examined 	
Endorsement as to result 

of examination 

.. 

I. 	Is the application Competent? 

2 	(a) 	Is the application in the prescribed form? 

Is the application in paper book form? 

Have prescribed number complete sets of the 

application been filed 

? Is the application in time 

If not by how many days is it beyond time? 

His sufficient cause for not 	making 	the applica- 

tion in time, stated? 	 . 

Has the 	document 	of 	authorisation J Vakalat 

name been filed 

Is 	the application accompanied by B.D41.P.O. 

for Rs. 50/-? 	Number 	of 	B.D. / I.P.O. 	to 	be 

recorded. 

Has the copy/copies of the order (s) against 	which 

the application is made, been filed 

OL 	7. 	(a) Have the copies of the documents relied upon 
by the applicant :and mentioned in the appli-

cation been filed? 

Have the documents referred to in (a) above 
duly attested and numbered accordingly ? 	. 

Are the documents referred to in (a) above 

neatly typed in double space ? 
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IN THE CENTRAL ADFIINISTRATIVE TRIBUNAL : HYDERABAD BRANCH 
AT HYDERABAD 

Y2 

Between: 

P'; Krishna Nurthy 	 Aopflc.ant 

A N D 

Collector of Central Excise & 	 o RECEIVEDt 
stpms, 	 Hyderabad. 

5 FEB1992 
Collector of Central Excise & 	 JO] 
Customs, Kannavarithota, Guntur-4.  

S. Sakthivel, Supdt.of Central 
Excise (Group-B) Collectorate, 
Central Excise, Hyderabad. 	

I  Respondents 

CHRIWLCGICAL EVENTS AJD MATERIAL PAPERS INDEX 

-------------------------------------------------------------------- 

Sl.No. 	 Description 	 Annexure 	Page No. 

I 

Copy of Seniority List of Ins- 	 1-6 
pectolls of Central Excise for 
the year 1991. 

Sops' of promotion order of Ins- 	-k-2 	 7-11 

pector of Central Excise by Coll-
ector, Central Excise, vide EsEt. 
Order(G.0) No.132/1991 Dt.26.8.91 

Copy of representation of the app- A-3 	 12-13 
licant to the Co1lector, Central 
Excise, Dt.28-8-1991. 

Copy of representation of the app- k-4 	 14-15 
licant to the Collectbr, Central 
Excise, Dt.29-8-1991. 

QJ\\  Q9 	 Counsel for Applicant. -  
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IN THE CENTRAL AII4INISTRàTIVE TRIBUNAL: HYDERABAD BRMCH 
AT HYDEàBAD 

O.A. No. 
	 c1 5- 	of 1992 

Between:- 

P. Krishna Murthy 
	 Applicant 

AND 

Collector of Central Excise & 
Customs, Basheerbagh, Hyderabad. 

Collector of Central Excise & 
Customs, Kannavarithota, Guntur-4. 

S. Sakthivel, Supdt.of Central 
Excise (Group-B) Co].lectorate, 
Central Excise, Hyderabad. -- Respondents 

S 

.0 

1. DESCRIPTION OF THE APPLICANT: 

Name of the Applicant 

Father's Name 

Designation and Office in 
which employed 

Office Address 

Address for service of all 
notices 

: P. Krishna Murthy 

: P. Subba Reddy 

: Inspect-or, Central Excise, 
Tirupathi Division, at Tirupati, 
Chittoor District. 

: Office of Central Excise, 
Tirupathi Division at Tirupathi, 
Chittoor District. 

: That of appiicanttL Counsel, 
N/s.N. Narsing Rao, &K.Srirama 
Murthy, Advocates, 3-4-306/9, 
Upp: Basant Talkies, Lingampally 
Hyderabad - 500 027. 

2 • 	PARTICULARS (F THE RSPONDENTS: 

3.) Designation of the respondents : 1) Collector of Central Excise & 
and their office address 	. Customs, Basheerbagh,Hyderabd1 

Collector, of Central Exéd.se & 
Customs, Kannavarithota, 
Guntur - 4. 

S.Sakthivel, Supdt., of 
Central Excise (Group-B) 
Collectorate, Central Excise, 
Hyderabad. 

3. Particulars of the orders against 
which the application is made: 

The application is made against 
the following orders: 



El 

i)Orders of the first respondent namely, Collector 
Of Customs & Central Excise, Hyderabad, vide 
proceedings No.Establishment Order (G.0) No.132/1991 
Dated 26th Lugust, 1991. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter against which 

he wants redressal is within the jurisdiction of this Tribunal under 

Sec. 14 of Tribunals Act. 

LIMITATICN; 

The applicant further declares that the application is 

within the limitation prescribed under Sec. 21 of the Vxx Administrative 

Tribunals Act, 1986. 

FACT3OF THE ChE: 

i) 	The applicant submits that he has been appointed as Inspector 

of Central Excise JD directly on 22-5-1974 in the Collectorate of 

Central Excise at Guntur. The applicant has put in 17 years of service 

as Inspector of Central Excise at various places under the jurisdiction 

of the Collectorate of Central Excise, Guntur. The applicant submits 

that he was awarded punishment for insubordination and was awarded the 

punishment in the month of December, 1985 of stoppage of one increament 

without cumulative effect for a period of 2 years. An s appeal was 

preferred before the Collector of Central Excise, Guntur which was 

rejected. Tkzxnftwx; Since the Deputy Collector, Excise having 

develcped vindictive attitude towards the applicant for extraneous 

reasons and having bent upon spoiling the career of the applicant 	- 

awarded purfishment for the second time in February, 1987 on the ground 

of releasing the passangers it with customs goods for which an miq 

enquiry was held against this applicant along with two other Inspectors 

and the enquiry officer n in his enquiry report found them not guilty. 

Inspite of the Inquiry Officers report finding the applicant not guilty 

the Deputy Collector, Customs has w awarded punishment in February, 

1987 stopping one increarnent for a period of 3 years. Aggrieved by 

the said orders of punishment the applicant herein and two other 

Inspectors have filed an O.k. No. 905 of 1989 before this Honourabid 

...3. 



Tribunal s.tiich is pending. Out of the 3 persons, including this 

applicant who were awarded punishment in February, 19871  two pnnx 

Inspectors namely, K. Madhusudan Rao who stands at Sl.No. 35 has been 

promoted to the post of Supdt., of Central Excise in April, 1991 and 

the bther Inspector namely, P.C.H. Nageshwar Rao whostands at S1.No.70 

- 	was retired in February, 1991 and whereas this applicant stands at 

S1.No.113 in the seniority list of 1991. The said K. Nadhusudan Rao 

has been promoted as per his seniority in the seniority list of 1991 

after the said punishment of stoppage of increament was over, in 
The applicant  further submits that 

the Central Excise Department, Guntur, was required to file 4 suits 

against four defaulters and an amount of Rs.48,800-00was sanctioned 

for filing suits against, the four defaulters. The applicantts prede.-

cessor who was to file the suits has filed three suits through the 

Government Pleader and out of an amount of Rs.229939-00 to be paid 

to the Government Pleader towards the said 3 suits, the applicant's 

predecessor has paid Rs.227000-00 to the Government Pleader leaving 

a balance of Rs.939-00. When this applicant lax took over the charge 

and when approached the Government Pleader, the applicant was aked to 

get him the balance of Rs.939_00sut  WhereUPon this applicant approached 
the Cashier to pay him Rs.939-001/the Cashier has given iq away the 

entire balance amount of Rs.26,800-00 to this applicant asking him to 

file the 4th - suit also. This applicant as soon as he collected the 

money, has paid Rs.939-00 to the Government Pleader as demanded by 

him. When the questiofli of filing the fourth suit came against the 

fourth defaulter, he was advised by the department officials to make 

an inquiry about the assets of the defaulter before filing the fourth 

suit. On making an inquiry It was detected that the fourth defaulter 

was having no assets at all and any suit filed against him and any 
4 

money spent on the litigation was going to be a waste. In that view 

of the matter this applicant was hesitant to launch recovery yr suit 

against the fourth defaulter. This report about the fourth defaulter 

not having any assets has been received by the appli ant on 2-2-1988 

4. - 	 - 
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from the Superintendent of Central Excise, Guntur Range, Guntur. 

Therefore, this applicant could not initiate civil proceedings for 

recovery of the money ógainst the fourth defaulter. But all the while 

this applicant had been keeping the money in the bff ice only. After 

reoeipt of the report from the Superintendent of Central Excise, the 

applicant addressed a letter to the Collector for further instructions 

and when n.o instructions are received from the Collector till 2-5-1988, 

the applicant has deposited the nit amount of Rs.25,961-00 with the 

cashier of Divisional Office of Guntur, Rs.100-00 more than the actual 

amount by mistake. Therefore, the applicant can neither be charged 

with the allegation of negligence nor mis-appropriation. The punishment 

order also is =x inconsistent. At one place it says negligence and at 

another place it says mis-appropriation. Either of these charges are 

baseless. Inspite of the applicant being innocent of the said charge 

the applicant was again awarded punishment in November, 1988 witholding 

one increament over a period of 3 years. This punishment is purely of 

vindictive nature and the applicant has preferred an appeal before the 

Collector but his appeal was rejected without properly applying the 

mind to the facts and circwnstances of the case. 

ii) 	The applicant submits that this punishment of November, 1988 

stopping the increament was over by May, 1991, and after May, 1991 any 

promotional avenues that may arise, the applicant is entitled to be 

considered for promotion in keeping with his original seniority, as 

was done in the case of K. Madhusudan Rao who was given promotion in 

the month of April, 1991 immediately after his punishment was over. 

In the month of August, 1991 39 posts of Superintendents of Central 

Excise fell vacant. The first respcndent, Collector Central Excise, 

Hyderabad, has issued promotion order vide $s roceedings No.Establi-

shment Order (o.o) No.132/1991 .2€_8_19ç z9 persons but the name 
of the applicant has been ignored in the said promotion order, the 

next junior of the applicant Sri.S. Sakthivel and 12 other persons 

who are juniors to Sakthivel nnxpxazsSt I who are juniors of the 

flflzx applicant's junior were promoted overlooking the applicant who 

stood at Sl.NoJlangll other said promotees are jniors to this 

..5. 



applicant according seniority list of 1991. 

7. GROUNEG FOR RELIEF WITH IZ&AL PROVLSIONS: 
tttt 	This applicant submits that he has already undergone the 

punishment of stoppage of increament and which is a minor punishment 

and the same cannot come in the way of prornotin of the applicant to 

his next higher post. Promoting the juniors of the applicant under the 

impugned order dt.26.8.1991 and withholding the promotion of the appli-

cant after the period of punishment would amount to denial of promotion 

im to the applicant and this denial of promotion woild amount to puni-

shing the person twice for the same offence which would be a double 

jeopardy and the same is violative of Article 20(2) of Constitution of 

India. The applicant submits that he is fully eligible to be promoted 

along with other Inspectors who have already been prDmoted to the next 

higher post giving him his due place according to the seniority list of 

199112%flx in the promotion order dated 26-8-1991 of first respondent. 

Therefore, the said promotion order dt.26-8-1991 of the first respondent 

and ignoring the applicant's right of promotion is highly arbitrary, 

illegal and violative of Article 14 & 16 of Constitution of India. 

- - 	flxxflMj(Xflt(a&LXXtLIkU(Xfl14J(3U9 wi zj ZtJ(fl 

8. DCAILS OF THE R4EDIES nEAUSTED: 

The applicant has prefer ed znxar!!ni a representation befqre 

-. the first esondent dt.28.8.l991 ndThnother representation dt. 

29.s.l99çestin him to give him promotion to the next higher post. 

Copies of the said representations are enclosed herewith. 

9 	MATTER NOT PENDING WITH ANY OTHER COURT E'TC: 

The applicant declares that the matter regarding which this 

application has been made is not pending before any court of law or 

any other authority or f of any other bench of the Tribunal. 

10. RELIEF SOUGHT: 

In view of the facts mention ad in para 6 above the applicant 

prays that the Honourable Tribunal may be pleased:t2 

i) to call for-records relating to the promotion order of the 

first respondent vide his proceedings No.Establisbment Order (G.0) 

No.132/1991 dt.26-8-1991 and such other records connected therewith. 



(ii) to direct the first respondent to promote the applicant as 

Superintendent of Excise as per his seniority. 

INTERm RELIEF: 

To direct the first respondent not to promote any Inspectors 

to the next higher post of Superintendent of Central Excise pending the 

- 	disposal of the main O.A. and be pleased to pass such further and nece- 

ssary orders as the Honourable Tribunal may deem fit and proper in the 

- 	circumstances of the case. 

PARTICUL&RS OF BANK DRAFT IN RESCT OF APPLICATION: 

0 Name of the Post Office on which Postal order is drawn: G.P.O. 

4 	ii) No. of the Postal Order: 

13. DETAILS OF INDEX: 

2.) Vakalat 

Postal Order for Rs.50/- 

Material Papers 

09 C(2C7)a 

) 
0.0.15-040.D./RernSVSd 

14. LIST OF ENCLOSURES: 

Punishment Order of the applicant xtExf±xst by the Assistant 
Collector, Pentral Excise, Guntur, Dt.29.11.1988. 

Promotion order ± by the first respondent dt.26-8--1991. 

Representation of the applicant dt.28-8-1991. 

Representation of the applicant dt.29-8-1991. 

Seniority list for the year 1991. 

VERIFICATION 

I, P. Krishna Murthy, son of P. Subba Reddy, Hindu, aged 
Inspector 

about 53 years, working as/Central Excise at Tirupathi, Tirupathi Divi- 

sian, Chittor District, do hereby verify that the contents from paras 

1 to 14 are true to my personal knowledge and belief andthat I have
.17 

not suppressed any material facts. 

HYDERABAD 	 Si nature of Applicant 
Dated: 13th January, 1992. 



.4) 
.4 
- 	 OFFICE OF THE WLLECTOR OF CUflOMS 1UiD CENTRAL EXCISE 
I 	Y LAL EAHADUR STADIUM ROAD, SASHEERDAGH, HYDERABAD - 500 029.. 

-A 	C.Nc,II/34/6/91—E.7 	 Dated: 28.6.91, 

Sub* Estt. - Seniority — Setority List of Inspectors in, 
Hyderabad/Guntur/Visaktiapatnam Collectorates as on 
1.1.91 — Reg. 

S.... 

P1un 	find uhi 098(1 	 or Lhe §1rilbrity 1 	L of lh8paotorO of.  
Central Excise of Hyderiiad, Cuntur and Vizag Colle.;ordtes as on 1.1.91. 

In case you notice any emis&ions, factual errors Ut same may imme—
çliately be brought to the notice of this office before 31.7.91 through 
prpper channel. If you have any objections on the seniority the same 

- . 	 will have to be sent through proper channel to this office before the 
stipulated date i.e 31.7.91. O.Uecticns etc., which are received after 
the due date and which are not received through proper channel will 
suiuu&ily be rejected. 

The Inspectors working in Heedcjuurtura OfCicu, Hyderabad will 
rucuivo 00 &ertiqrity 2 it pertcr11,y, 	

2 

End: As above. 

(L1u1HA JoI-u') 
ADDITIOWAL COLIRCTOR (pay). 

To 
The IndividUals (Through the officers concerned) 

All the Assistant Collectors of Central Excise incharge of Divisions, 
Hyderabad, Central Excise Collectorate with the following number 
of copies. 

Hyderabad - I - 40/Hyd.II-40/Hyd.III .-40/Hyd.IV-40 /Hyd.VI 25/ 
ldarangal ... 30/Nizamobd - 30/Ananthapur •. .30/ Kurnool.. .25/N 

The Collector of Central Excise, Guntur with 3 	:opies of the 
Seniority list 

The Collector of Certral Excise, Vizag with 350 copies of the 
Seniority list 
The above officersre requested to hand over a copy each of the 
seniority list to the Inspectors working in their control, Their 
dated acknowledgements may be obtEined and filed. 

t 	Copy to 

The Dy. Office Superintendent, Confidential Sectn., Hqrs. Hyderabad. 
The SecionHoad, A-3/A-4/A.5/A.8/cIu Sections, Hqrs. Hyderabad 
Thu Jecro'Sy, U,çecutivu Officuru' (Or oup .çi) Auuuclatlon 
Uyder abed/Gun tu'/ Vis akhapatn em 

All the Dealing AsUatant1, EsØJ,sbrnent Section, Hqrs. Hyderabad. 
Cr...............'..,n 	 - 

:E !_i !3  

FOtADaYLki4 

C, ctu,ovt 	bnL YIflL.J 	AdsIi.rii,ratjyu 

(HEA[JUL'Aflrlfls) . 	I (3 (7')  v9'—t lu.  i- 	u?5 j CM&o 	C.c.e/ 	OFFiCE OF TUE CLJLLECIOR 31 
- . 	. 	 CENTRAl flflicr njlprr, n Lacfl i-i '—Vttt>of k-tt_.. 	 'It?'I WI. 



I, 

It LtJicIj 	.JajItu 	.t1.as is., 

1 3 E.Appa Rao, SSLC 

14 O.Surendranath Reddy, PUC - 
15 M.Ch.Narasinga Rao, SSLC 
6 Teeda Rams Rac, MA 

G.Daiodara Rac.', 	B,,Corn 

Rao, HSC 

- r..  ThTTT1rnn ir - 

Si. 	Nsme & EducéiYiii_ tThether DR 	lay 	Rerks 	- Date ci 	Date of 	ppointnent In Date of No. 	fications of the -officer birth 	Govt. present -  confir- or Promotee 	as on - 
Set vice grade mation 1-1-91 

2 3 	4 

* 	S/Shri/Srnt./ian 	- - 	- 

Nooruddin Mohammed, BA 
J.S.Vidyasacar, B.Sc 

D.V.Subramanyaszstry, MA 
5. M.Karamchand Reddy, B.Sc 
s. P.M.i.Saleha Saheb, BA 

D.Parthasaratin-y, B.Sc 

R.Subramanyan, PUC 

Mohd.Qarnar Rasheed, B.Corn 

T.Pathabiram, B.Sc 

63 Varaprasada Rzo, BA 
VI.. Ch.t Ct---.! 

(j) tJ.Nara'jana, RSC 	 17-11-3- 	6,-4-56 	28-7-70 	12-8-71 

jrI0RITy LIST OF INSPECtORS OF CENTRAL EXCISE OF HYDERABAD, GUTUR & VIZAG 	NT1 EYS 	CaLECORATES AS Q-  1-1-91. 
ca1e of Pay Rs 1640-60-2600-EB-75-2900. SEiwflorjed Strength 

- 	10-12-48 25-3.-72 - 	25--3-72 1-8-72 	- 	- 2160/- 	—i---. - 	- 
10-4-46 5-11-56 4-2-72 1-8-72 	-- 2180/-  
24-3-50 20-3-72 20-3-72 1-8-72 	- 	- 2160/- 

25-12-44 17-10-65 4-2-72 1-8-72 	- - 	2180/. 	- 	—k-- 	- 
15-1-40 1 5-4-72 13-4-72 1-8--72 	- 2180/- 	- 	--_ - 
25-11-48 26-11-70 12-2-72 1-8-72  
11-6-33 30-4-56 --26-8-71 - 	1-8-72 	- 2240/-  15-9-42 10-3-72 10-3-72 - 1-42-72 	- 2180/-  
13-8-33 1--5-56 28L8_71 1-9-73 	-- 2240/- 	- 
26-1-50 1-6-72 1-6-72 1-9-73 	- 2180/- 
23-3-34 13-4-56 - 27-8-71 - 1-10-73 	- 2240/- 	-- 

15-5-34 30-4-56 3-8-71 1-10-73 	- 2240/-  

- - 	- t 	---.-- ---- 	-- -. - 	- 

13-10-37 7-4-56 7-8-70 1-8-72 	- 
5-9-35 -30-4-56 18-8-71DD 1-8-72 	- - 30-3-73 - 	- 

23-8-35 15-3-56 10-8-41 AN - 1-8-72 	- 	- 
9-10-4a 20-3-72 20-3-72 1-6-72 	- 
1-6-46 25-8-65 - 	16-12-2 	- 1-6-72 	-- 

2180/- Since proted asm  
Supat. 

2300/- 	- 	- - 

2000/- Since proted E s 
bUpt. - 	- 

2180/-  
- OD te Shar .rpc-rt,E 

2180/- Since ?rotcd ac -  
Supôt. 	- 



rn - 
4 -.t 

2 3 4 5 6 	7 S 9 

VEandariiath, 	D:c 10-1-49 ..2-6--72 26--72 - 1-8-75 	- 2180/- Since promoted 	&pdt. as 
&bd.Azrnatullah, Inter 8-7-34 30-4-56 14-10-71IN 1-8-75 	- 2240/- 
L,V.T.D.Pr-ssad, 8.Com  26-3-52 16-6-73 16-6-73 1-8-75 	-- 2120/- —do-.- 
E%frishna 3ao, SSLC 5-735 30-4-36 201-71 1-8-75 2240/-. #c" Venkataratnaiah 

!cGopi, BE 10-6-51 31-7-7 31-7-73 1-875 	- 
CD to Saber iarport,Bonbzy 

;icprushothama Rao, SSLC 12-4-36 •. 5-5-56 6-10-71 AN 1-8-75t 	- 2240/- Since promotee as Supdt. 
t1.Nagabbushanam, HSC 17-7-36 28-4-56 29-10-71 1-8-75 	- 2240/-. . —dc,-- 
£yed Nazeeruddin, MA 13-12-47 6-3-.74AN 6-3-74 AN 1-8-75 - —do--- 
JSrinivasa Rao, F{SC 10-2-37 30-4-56 22-10-71: 1-8-75 	- - 	2240/- —do-- 

hzJ.A1i Itqbal, B.Com  11-3-52 7-1-74 7-1-74 1-8-75 	- 	- 2120/- —do— 
Radhakri.shnamurthy, Inter 5-12-37 19-8-56 - 16_2_72 V-8-75 	- 2180/- —do-- 

'LFaja Redidy, I4atric 15-7-38-  .27-4-56 24-2-72 1-8-75 	- 	- 2120/-. —dc-- 
£1t Indur.kar, B.Sc 	- 15-6-52 15-4-74 15-4-74 1-8-75 	- 	.-.. Cii to Sahara 	irprt,c4u tishnaiaEb,HSC 9-12-38 27-4.56 10-2-72 1-8-75 	- 212(1- —do-- 
.4cikamraju, 	SSLC 1-6-36 1-5-56 20-3-72 1-8-75 2180/- —do- 

1-7-47 11-2-71 14-2-74 1-8-75 	- 2060/- 
£idhusudhana Rao, SSLC 9-2-34 7-6-55 17-3-72 1-8-75 	-. 2180/- L —do-.- 
&Eamaehandra R30 25-12-34 13-&-55 10-2-72 1-8-75 	- 2180/- —do-- 

- C 
- £tC Rangaradhan - 	- 

t:ssajn Kzshani Salar. 15-5-51 .30-4..71 - 16-2-74 1-8-75- 	--- 2120/- —do--  -5hanurnurthy, Metric 8-3-37 30-4.56 1-8-72 - 1-8-75 2180/- • do- -!-amoevsLngh, SSLC 18-2-34 14-6-56 1-8-72 1-8-75 	- 216C!- -. —do-- 	- 
.K.Ragha-cl1endra Rao, 	SSLC 20-9-34 16-6-56 1-8-72 1-8-75 	-; 2180/- / —do--. L\enkatacharl, SSLC 15-7-35 28-6-56 1-8-72 

- 
1...8...75 	- 2180/- - 

GJthirnarajiu, Inter 1-7-36 30±11_57 1-8-72 1.-3-75 	- 2180/- 
. 

- —do-- 

- 



S 

1 	 2 	 4 

.43 P.RamachandraRao, Inter 16-2-33 

- 

1-8-72 1-8-75 44. 	V.Mukunda Rao, MA 0-36 22-3-58 - 	1-8-72 1-8-75 5 G.Sadasjva Rae, BA 15-1033 27-3-53 1-8-72 1-8-75 	— 6. J.S.R.Joga Rao, Inter 17-33 28-5-58 1-8-72 1-8-75 — 7 A. Kanakar3ju, BA 17-3-35 15-7-58 - 1-8-72 1-8-75 	— 48 K.Venkata Rao, Inter 5-1036 15-7-58 . 	18-72J•D - 	-- ,1-8-75 
- K.Rarnakrjs a  Rao, Metric,- 5-11-33 13-7-58 

222-74 

50 Mohd. Ismail, B.Sc 1-734 15-758 
1-8-72 
1-8-7j 18-75 - 1 Kolla Narasimha Rao,SSLC\ . 	1--7-33 14-7-58 18-72 1-8-15 2. K.Koteshwzra Rao, SSLC 235-.35 15-7-58 1-8-72 

-. 

1-.8-75 - 53. Md. 	Ziaudcjjn Ansari, Inter 19-1-3 14-7-58 1-8-72 1-8-75 54 V.Pitchaih, 	BA 	.\ 	. 1-7-33 14-7-58 1-8-72 1-8-75 - 5 iUerasinTharnurthy, 	BA 	- 10-1-33 19-758 1-8-72 	- 1-8-75 56 PeVenkatarama  Rae, B/ 1-7-33 15-7-58 1_9L72  1-8-75 7 G.Balaramajah,BA 	. 1-10-35 14-758 1872  sa /i.Sreerarnaurtny, 	Inter 15-65 24-12-58 .1-72 18-75 - 59 C.Narayana Rao, BA 14-7-36 24-12-58 i-8--7 60 S. Rarnajah, 	BA 	 . 3-5-35 23-12-58 1-8-72 1-8-75 I VRadhakrishJmrnurthy, BA 21-4-38 24-12-55 1-8-72 
62 P Venkateehwaru1u 	. 1-8-75 	-- - 

15-1034 24-12-58 18-72 1_75 — 3 A,Hanumantha Rao, BA 12-1-37 20-12-58 1-8-72 1-75 - 64 IRaghavach9ry, BA 6-5-33 	. 24-158 1-8-72 5 G.Purnachandra  Rae, Inter H 	23-8-33 29-12-58 
1-8-75 	- 

66 K.Appa1arju, BA 
1-8-72 1-8-75 

.. i5-1
671. 	

L59 15-1134 1-8-72 1-8-75 1(0111 Hanumantha Rao, BA 2-5-36 2-1-5 1-8-72 
- 

1-8-75 
0P.V.S.Rjaneyuia 

t7rlo

K.Venkataratnarn, SSLC 
SSLC 	. 

22_132r 
12-10-34 

2-1-59 1-8-72 1-8-75 	- 
-- 2-1-59 1-8-72 1-8-75 P. Ch.NaGesh\-;arg 	Rao, 	BA 	. - 12-33 	--- 2-1-59 1-8-72 1-75 

8 	 9 

2180/- 	Since Retired 

21EiC/ Since ThrootedisSupdt 	.1 - 

ii-- 
2180/- 	—do-- 
2180/- 

2180/- 	—do--- 

2180/- - —do---- 
2180/-  
2180/- 

 
Since Retired - 

2160/- Sincd promoted as Supdt 
Since Retired 

2180/- -- 

-: 2180/- 	- - - 

-- 

2160/. 

28O/-  

2180/.- 

2180/-  

2180/-  

4: 	 - 	 . 	..r:s_.... 	r,z-• - 



1---75 
1-8-75 

-. 1-8-75 
1-875 
1-8-75 ' 
-8-75 

1-8-75 
1875 

1-St-75 
1-8-75 
1-8-75 
1-8-75' 
1-875 

1-8-75 
i-s-qs 
1-8-75 
1-8-75 

1-8-75 
1-8-75 
1-8-75 
1-8-75 - 
1-8-75 

1-8-75 
1-8-75.- - 
1-8-75 
1-8-75 

2 

tcv.G.V.Krishne .:D, Inter  

1{d.Abdul Basheer, Metric 
S.Veeraswany, BA 

74 C.Damodar Reddy, HSC .  
75 .P.Radhakrj&na, Inter 
76 	D.Bapa Rao, El, 

7 S.Madhusudhana Rao, BA 
G. D.Narayana Reddy, BA 

79 Ahmed Shajuddin, I-ISO 
Andrew Anthony, HSC 
F.Sudhakar Iedcy, SSLC 
U.R. K. Paramahamsa, SSLC 
Xhja Qutubtdthn, 
J.Ezra SSLC- 
Lt.Prabhakar Roday, 
A.N Satyanarayana, 
Ii. V. S. S. Lamesv,e; C Rat, 
S.Pouciurerxg?natn B; Cci 
:. Remai eli, BA 	- 
X.S.Radhekrishnaiah, LA 
T.Krishnarnurthy, Inter 

.Anjanan.n-- • 	, 1  CSLC 
V. Ven kate shnerulu, SSLC 
E. Krishnaswc:ay, SSLC-
B.Rarndasreju, Intermediate 

V.Subbarao, BA, LL.B 	- 
C.C.Vijayan, SSLC 

LBeburajendraprcsad, SSLC 

4 -4- 

3 

15-2-34 - 	21-59 

1-7-33 - 	2-1-59 
1-7-35 - 	2-1-59 

15-8-35 2-1-59 
10-5-36 2-1-59 
1-7-37 2-1-59 
1-7-33 2-1-59 

18-7-33 - 19-1-59 
9-3-33 20-4-56 

24-1 2-37 30-3-59 
15-10-35 31--59 
15-7-35 24-4-56 
8-6--37 23-4-56 
--5-35 	- 4--56AN 

20-6-36 1 4-9-59AN 
4-6-37 8-9-59 

18-6-36 14-9-59Ai 
1-9.a35. 21-9-59 
15-7-34 16-9-59 
1-7-36 23-9- 59 
1-7-36 24-11-53 

18-6-33 15-3-56 
18-3-34. 20-4-56 
1-2--33- 20-4-56 
1-7-34--- 24-5-56 

12-1-34 31-3-50 
8-6-35 19-9-50 
4-10-36 .1-10-58  

1-8-72 

1-8-72 
1-8-72 
1-8-72 
1-8-12 
1-e-72 

-- 1--8-72 
1-8-72 
1-8-72 

1-8-72 
- 1-8-72 

1-8-72 
1-8-72 
1-8-72 
1-8-72 
1-8-72 
1-8-72 
1-8-72 
1-8-72 
1-8-72 
1-8-72 

1-8-72 
1-8-72 
1-8-72 

1-8-72 
1-8-72 

1-8-72 
1-8-72 

--- 

j 
2180/- 	- 

2180/- 
2180/- 	- 
2180/-.  
2180/- 	-. - 
2180/- 	-- 

2180/- Rctix ed oI.—IcIiirstar-j w. • I 
2120/-,  
2180/-  

2180/- 
2180/- 	- 
2180/- 	 - 
2180/- 	- 
2180,'-  
2180/- 
2180/- 
2180/- 	- 
2180/- 
2180/-  
2180/- 	- 
2180/- 	. - -- 

2180/-. 	- 
2180/- - 	- 

218O/ 	S 2 nce r-t4-ieved. 
2160/- -- 
2180/- 	- 
2180/- 
2180/- 

- 



a p 
5 	* - 6 7 	8 9 

S.Moulaii, BA 25-6-34 211259 172 :18-75 2180/- 

®. 
V.Ramachandra Rae, SSLC 19-4-35 18-8-60/J4 1-8-72 1-8-75 

- - 	2180/- H 

101 Gulam 	Mahboob Khan, Inter 15-6-3& 12-9-60 1-6-7-2 :&  1-8-75 - 	180/- - 
iOg Khajâ Mohd.Saniifllah, 8/. 12-5-35 31-10-60 1-8-72 1-8-75 - 
0 11.Venkatarstnan, 	Inter 10-3-37 6-3-61 1-8-72 1-8-75 - - - 
104 G.Subramanyam, ICC 15-12-33 7-11-50 1-8-72' .1-8-75 - - 
105 R.Kesavan, SSLC 23-8-34 15-4-54AN 1-8-72 1-8-75 --. 	0D tc DRI, Madras 
06 M.Sreenivasa Rae, SSLC 10-6-34 25-5-60 2-1-72DD 1-8-75 - 	2240/.: 	f - - 	. 9_.4-73 
107 R.V.L.Nerasimha Rae, 	B.Sc 21-9-51 24-5-74 24-5-74 1-8-75 - 	2120/- 
10 R.Sivarzmi Reddy, BA 1-10-44 174-74 17-4-74 1-8-75 - 	212/-- 	-. 
0. K.S.Venkatesh, 8.Corn 10-1-51 11-4-74 11-4-74 1-6-75 -- 	2120/- - 
1 	. Age qbul Hussein, B.Coz 9-12-45 30-9-65 18-2-74AN 1-8-75 -- 	- 2120/- - 
iI. B.Penchalaiah, IC.Sc 12-3-51 25-4-74 25-4-74 1-8-75 - 	2120/- - 
12. h.Ranga Rae, B.Sc 29-9-50 24-5-74 25-4-74 1-8-75 - 	2120/- -- 

f 1 P.Krishnarnurthy, BA 2-9-38 6-1-56 22-5-74 1-8-75 - 	1820/- - 
14' S.Sakthivel, 	13.Com  16-3-5C 31-8-74.N 31'9-749N 1-8-75 -- 	2120/- 	- - 
115 B.Bayz(ST),- i.Cor. LL.B 4-45 11-65 4-2-72 277-77 - 	2480/- Sir promoted áS 
iè S.Vcerann3, SSLC 10-8-35 30-4-56 9-11-71 15-12-78 -- 	2240/- - 

119 Lizazunnisa, B.Sc, LL.E 13-8-51 10-10-73 10-10-73 1512-78 - 	2120/- - 
us) V.Anjanevulu, SSLC 20-4-33 / 7-3-56 1-8-72 1-12-78 ---- 	2180/- • 19 P..Subba Rae, BA 15-6-38 29-9-58 21974 15-12-78 - 	2120/- --- 
1. G.Sudhakar, MA 114-53 15-775;JJ 15-7-75J4 15-12-78 - 	212Q/- - •  T.Audinarayanarae(ST), SSLC 1-6-38 19-10-581N 2-4-74 - 15-12-78 - 	2180/- -- 5- 

 P.Dhananjaya, B.Com  26-9-50 31-10-73 8-11-74AN 15-12-78 - 	2120/- - 
02, D.nthony, SSLC - 11-733 27-2-53 9-6-75 112-78  

Syed MEsizuzaman 	IChan, B.Corn 15-6-51 10-10-73 - 	8-11-74/tN 15-12-78 - 	2120/- -- - 
j _ 
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, 

Establishnt Order(G,O) NQ,132 /1991 
(à 	 L'ate4.the26th August; 1991, , 	 •. 	

'. 4," 

g3/ lihnnthppOiUtifltifltt1, pbiiLiwj @rtd €tQttiLiafS cLri 
rUsW Lhiperlieun;cicant QL C.?c: (4. 'U' c)-(J*JcwU. 

a Collector f CentrcU Excise, Hyderabad, has orUbnd the 
4. 	rQtc;ojon of the foll9vang Inspectoçs of Cantral Excise, i-lydcrdbad/ 

Guntur/Vja)taptn4a CóllectQates, purely on tporary basis to 
officiate in the gra4e of $ipqrSntendent of ontra1 Excise, Group'13' 
(Gazetted) in the acale;,ot pay of Rs.2000-60-2300EE-75-3200-100-
3500 ad such other allpwancpa as admissible trom.tirne to time, with 
tL-ect tram the date they ", XQ over charge of the highsr post. 

51.No. Nameof theofficer. 	flace of present posting, 
- 

-------------------------- --- ----------- 
/.N.Satyananyana, 	HydcrabadColl'te. 
N.V.S.S.1jmswara Rao, 

a. 	S.Panth.zrapgapath, 	 do- 
1. 	C.Jnyt4jsh, 	 C611 'te. 

kcs.BadhakvSshniah, 	Hyderabad'Coll'te. 
T.KEishna Xlurthy, 	 -do- 	 . 

p. 	 7, 	R.Anjananandam, 	 -do- 
8. 	V.Ven)cateswarlu, 	

.. S ., 	-dO- 
-do- 

V.Subba Ro 	 Hvderahc1 Cnll '+o 

 C.C.Vijaya 	................. 
12. x(.i3abu Rajendra Pres4d.. -do- 

T/" 13, S.Ltulçuli, -do- 
14 V.&.im@c1ndca LtO.A -do- 

Ci chulam'Ni#h*boob Attan, 	. -do- 
'I  Z42hd,.amiul1ah, -do 	....... . 

.".W.venkataratharn, . 0.'D,tO Direckorath o. Anti.. 
,.. 	

d. vasfonq at k1erabad 
181 d. Subrahrnanyam,N Hyderabad Coll'te. 

R.ssavan, Guntur Coll'te. 
20. M,Sreenivsa 1%ao, 	I -do- 	. 	 . 

21.' R,.V.L.Narasjrnha 	ROj° ' -do-- 
22, R.Sivarami. Beddy, Hyderabad Coll'te, 
23 AS.Ven3cateah, -do- 
24, Aga Maqbool Hussein, Guntur Coll'te. 

 13J'unchQ1.iah4 	. HyUWrubudg COl1'tu, 
 A.LLnga Rao, Guntur Coll'te. 

27-. 3.Jakthivel,', , 	 .', -do- 
28, S.Veer4pna,.. ' Hyderabad Coll'te. 

 4im.Aiaz'Unnjsa, -do-. 
 Pullela Subba ReQ, a -do- 
 G.Sudi-iakar, . qntur Coil 'te. 
 P,Dhanufty4, 

. 

. 

Hyderabad Coll'te, 
 $yed Masjzuzan £an, -do- 

34, N4.r Hyder Alt, -do- 
35 o Y 	akshminarayan4 iWo, 	' ' -do- 
36. X,Mnarn Raju, 

' -do- 
&L- T.Vijaya,gopala Chetty, Güatur Cofl'te.' 
38. L45;Rarnachan4xq Murthy, Uyd,abad Coll'te.: 

ICR.Nara5imJ-ian, Guntur Coll'te. 40. P.M.Mohana Rao(S.C) Visachcspatnam Coll'te. 

(Corztd.,2..) 

LI 



41. 	R.41naJcoa±j(3c) 	
- 	 Hyderbaa C 

-do- 
oll'te. 

C.SirnEJon, (s C) 	 j -c1. 
S.Sre.nath(s.c) 

, 	 -do- 45• 	D.Premasunjaram(s. C) 	 I 45.., . D.P.C;E5j Joshi(S.c) 	'Visakhapatnam Coll'te. 17. 	W.Lak3hmaiah,( .c) 	 Hyderabad Colj'te, 

	

-..- .- _, - 	
- -"- ,. - ------------------- 

This Promotion. order is subject to the final dcc is ion of the ir c,z.,Lo 414/91 f1ed by' Sri R.IIjanu ndam and other inLituctors 	 : 'Hydprabad Bench 
II 	4t'. 	;:  

Thty are 'infonud that they will be kept o probation for ,a 
çriou o -TWO ykars.rom thedte of U')e.r assumption of charge in 
the gr4de of $uperintndent. of Central 3xc ice. Their retention / CC)nhL.rmat4oh4 the grade of Superin- enacnt of Central xcise,. 
Crw 'B'(Caz,) will depend upon their Succtssfuj completion of the 
Li: 	 'period or other 3Pptopriatc -adminjstatve considerations 

They are althoH ljflfQed that theyinciy exoxtjca hyir option Witnhj) QLAQ 
month from the tiatu on which thuy tu}çe dyer charge of the post ot3uP 

cad n 

rintenientpf ëeàtrai £xclse, 4 Eor fixtjon o p'y under 
r. 	

oa.25o14/j/c2 	 dated 15.1.1992 read with It4 is i 26pg/17/84i4,11. 	dt.a1.5.1994. 

	

QSTINCS,'.H'. 	 . 

Cnqen 	n 	e •ab 
are 	 ve 	QUons the f011owing postings and 

by th CoflectQr t Cntc 	XC,iiy-ibu, 

1arne of 
- - 

the of f ice. ',Present Posting, Co1j' tc '' 	

which 

-- ----- ---- - - --- 

	

---
. -------- - 	- 

;.L\.Satyanaraflna 
(

; 	- 
, U.E.Unit,Hyderabd 	Hyderabud. promotion) --" 	 '-• 

 IJV3k(e$wra aQ• eemgal Sec'tor, 	-- ( 	promoto) 	H. INizamabd Djvn. 	., 

 S.Pundurang flath. 	. 	- 	

' (on Promotjon) 	. 

Cherlapalli Ran. ViOJchapa 	am 
 . IIHyd.In i)jvn. 

::, 	rnozm, 	', 	
, 	 I 

, 

-* 	.j • 
(014 proulotson) 

vjsakhap4tn~jln C01j 
, 

. 

• x.s . Rac1hakrjshajah 
(or promotjofl) 1tnocj 1. La nge-tx, 

. 

Hyderaba 
. 

.• 

£.1rnQQj Djvn. 	' 

 T.i(rjshnu 	
' (on C;P.B.w.,aaflge, -do- 

- 

Prouhotjon)' Hyd.ZI Divn. 
 

(on Promotion)  
 P&I,uyo.vz Divn. Visakhapatnam 

 V.Venkateswar1u' 	'. 

(on Promotio0) ChSrlapaln 'nge-I, Hyderab4 	2 
-. yd.i Divn,  

 U.l&Iniadua 	1ju (on 	prouflotjq,n5  
P&I, 	

- 

UULtpur p1 

(Conta..3.) 

Ji. 

0 



JI/ 	

r : 
a .- _•4 

_ø _ 	 — — - 

. 4 	 5a 	 - 	 a 	 ¶s •, 
-10, V.bubba Rap,. •.., 	 Stt.sec.,Hqrs, 	Myderabad. (on promotip) . 	

. Qfeice,H7d, 	
$ 

ii. U..Vjjavan. I 	 H 	Sannthnn 

1) 
.- . 

13. 

is. 

16. 

17

18. 

19, 

20. 

1 

22, 

23. 

2•'1. 

) L.• 

26. 

2?. 

28. 

20. 

39. 

- 	- 	--7. 	. 

(on prumotior) 	. 

- 	'•4 	 •IA 	LJI& 	 4Ai.JtJlfl 
III,Hyd.Iv Divn. 

.I3abu - Lajendra -P;asad,Azarnabaa 
(on RangeIz, 

pz0rn0 	on) 	.: Hyd.v Divn. 
bJtulali, 	H Adoni Range, 
(on promotion) 	

. - , Ar-lantapur Divn. 
-- 

V. 1u;uic;hu c1 r 	ta a, Ln 	iroruoti4 on) 
Ctis P r v • , Hg ra,- 

Chulern Mffl-iaboob 11han -do- (cn 	pZt)UIQI?iQfl) 	• :.i 	., 
- 	 'H- 

IThaja Moh6.Samjulialii Azarnabad Range_Il 
(on prgrrctiqn) Hyd,v Divn. 

M.Venkataratnam,. Q.D;to Directorate 
(on prQmotigq) .. 	 . Of 	nti-Eva$-jon, 

- '• 	 . 	• Hyerabad. . 

................... G.Subrethmanyarn, 	.,.'4zarnab'ad 
(on 

Range..II, 
- irdmotion) 	I.Mya.V Divn,. 

Quntur1 CoU'te. 
(on pren3otion)  
M.Sreenjvasa gao,: -do- 
(on promotion) ' 7 ' 

R.V.L.Narasintha Rag9 	
•. 

(op promot4ond., 	••. 	 '" 

r.Sivaramj Ltddy, Kodur Sector, 
(on promot4.on) 	'.,; Cjadapa) 

ACS .Verxkatesh, 	- Isnapur Range, 
(on promotion) .HLI Divn, 

.ga Macjbo 	Hussajn 	
' . (on Oiiflur C011 ?te. ProfflQtion) 

B.IPUnchalaiab, - - 

(on -Promotion) 

Ratiga R&o, 
(h Promotion) :7 

S.sa)cthi-1, 
(on promt1on) 

S .Veeranna, - 

(on Promotion) - 

AGdm.a.jza Z 'unnis' 
(on PXOfflotjcn) - 

Pullela Subba Rap, 
(ci Mrorno4on) 

Int.;audit,nqr. 
Oflice,-Hyd. 

owtiir Coli'te. 

-do-' . 	-' .... 

trnooi Range_Iv, 
- 	 Ztlool 

Moujajj Ringe, 
HYd.VDjvn.: 

In t.seudit,Hqra 

-do-

edo- 

4~ 

-do-

-do- 

F' 
-do- 

Directorate -- - 

of AntisEvasion, 
at Hyderbad, 

ffjde rabad 

-do- 

-do- 

Hyde rabad - 

Visaithapatnam 

Guntur .  - 

Hyderabaci. 

Guntur, 

'Luz 
— 

II 

Hyde rabaci. 

- 	 • 	$ 

-do. 

(Contcl. .4..) 
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1: GSudhaica;, 	 ;unturc;1i'tc, 	Guntur•  
(ofi protrtption) 

P.Dhanunj4 ya, 	.> 	 Belanagar Range-I 	Visa}thapatriam. 
(on prornotn) 	. 	Hyd.IVtivn. 

Syucl Muu tzuzrnun IQ-ian, Juijcthn) cjJ i' flu r1çjt.- 	Hydurabud 
kin jIQ t4.Qn) 	-UX, I'd. IV £)ivn, 

34, 	Mit Hyd 4s 	Cu ,Prev. ,icpzs, 
(on promotion) 	OtCicHyd, 

35. Y.L4Kshminyan4' &o, trnaJcur:Scctor, 	Hyderabad, 
(on promot.LQn) 	1sI'J1I DjV, 	- 

	

S 	
I 

36, £nnarn Baju, 	Int,huditjdqrs, 	-do- 
(on promotion) 	Oftice, NyU, 

37. 	T, Vij ayagopai.a Chesty, Gunt4r Coil 'tu 	,Quntut, 
(on promotion) 

., 

3j., D.S.iamac1iandra. natty; :m4fl.Tam  Range, 	: .I-iy.erabad, 
4 	(oicpçtmo.tion).y WarangaiDjvri1  

R 
30. 	cht.N3x'3iIthafl, 	Guntuç Coiii'te. 	Gunthr. 

(oh prouiotion) 	 I  
II 	i 	I 

4u, 	4?.M.Mobcmu Ftao, (t3.C) 	Visczkticpatnajn 	Viahhapatnam. (on proro) 	Coi1't, 	 . 

41. R.KanakadriH,(S.C) ,. - -..C.C.I.Yerraguntia, 	-c1o:., (on PromQtior4 	Cuddapai-j Djvn, 	' H 

42, M.Ratnaic2mar(S.C) 	Bhadrachalaii Range, .-do- 
(Oti porflotin)- 	Waranga]. Divn, 

43. 	C.Simeon, (S.c) 	Ramachandvapuram 	-do- 
(on pronotion 	t4ngo,Hyd±pivn, 	• 
S.Sreenath, (S.c) 	?iliwndia Sector, 	-do- 	•- 
(on promotiw, 	Cudctapih DiVfl. 

]).Premasundaràrn(SC) 	Hyã.vIfl Divi. 	-do- (on prornoti,on).. 	Qfrjcc, 	S 	 - 

16, Ll.L-.c.Rarn2sh JOshj(3C) viJakhapatham 	-do- (on promotiOn) 	coii'te, 

	

j, P.Likshmasah,(sc) 	Man'cherjai Sector 	•Hydecabad (on .pmoqr1*. 	Nizamabad Djvn, 
4U. 	J. .hoo thcszzuiiuicU-, 	c) 	VjuM:pI;jfh, 	dü%jtat-c 	a' 

- 
S.Pailepogu, 	-do- 	 -do- 
M.kQsuvan, 	 -do- H 	 -do- 

- Si, P.Vcercjas, 	 .4- 
I -- - 

(Contd,.5.,) 

V 
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52. D.mapra81 	
visakhaPatta 	

Hyderba 

coll'te. 
-do- 

l.Devent Baa, 	
. 	-do- 

c 

54. 	

-do- 

y,C.ViCtOt Babu, 	
edo- 

.4 

rerdin1. 
ct0t

thCit 
55qu0flt 0tinc 

wil1 b 

by tl 	
5ctiVC Col 1 and jotnifl 

ij3to 5 are not tntit 	
to transfer T.A. 	

'2 

as th tra ferS are 0ered at their reqUe5t0 

H 

reputy ColtectOt (P&V) 
iiydCr° 

(CO
t 011/3/412E5tt) 

* 	Thai IdiViaU8S 	
rpug 	çpnC 	

off jcer. 

To 	 h the :. 

Copy to the Col].ectot$ at 	
and visa1apat1 

( copi5 each)' 
d. 

copy to the ColtCctot of c.E@) derab8 

Copy to the C
OUJ.eCtot at C.E)bPa1 Hydera 

Copy to the 	
colleCWt at 

Copy to all 	
10c0llect0rs and 

Copy to ,sll 	
st.00 ectOtS jnchc° 	

DiVi$tQ 	
in Hyderabad 

c0ilectotate* 	 $ Copy to all stcoflectorsIHsooeficrad• 

Copy to coflce 	
superint dents 

jn_chargC Ot Ban 5. 

Copy 	

toratp 

to 	
S.Di rec to tSu1r 	

of 

Copy t Py.DirtcrlDt
torate  of A t1_ asion Madras. 

Copy*O 	
CE  ,Hy4era 	/ 

recCopy to 

Copy tO 	
3/l.4/As/9,c00/ I.0 

sanctionLd  
r p•A5. 

rength. 

Copy to ner8l secretat ExeCUti otficers' Copy to all SenZO  

Copy 
to Genetat secreta y,Gr. 'B' officers 
	

ssocjation: 

p 	
dydCt 	

/ cjtur. 

Rydet 	Gun 

C)py to stock fte. 

V. 
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P. Krishna Murthy, 
Inpector of Central Excise, 
Central Excise Divisional Office, 

T 

Tile Collector of Central Excise, 
Cdre Controlling Authority, 
H( D ERABA D. Date: 28-8-1991 

Rdsected Sir, 

Sub: Estt. - Promotion to the Cadre of Sunerintendent 
of Central Excise (Group B) - Case of 
P. Krishna Murthy, Inspector of C.E., Tirupathi, 
not considered - Representation submitted. 

I humbly submit the following fevf lines for sympathetic 

cLnsider-ation and favourable orders by my benign Collector. 

If submit that on 26-8-91 orders have been passed 

pomotin 51 Inspectors as Superintendents of Central Ficcise f 

(Group-B). As per seniority, among these Inspectors I am at 

serial No.28. My immediate Junior Sri Sakthivel has been promoted 

nd 23 Inspectors who are my Juniors have superceeded me. 

3. I humbly submit that this injustice has been done 

to me presumably due to a wrong interpretation of the order passed 

by the-  Assistant Collector of Central &cise Guntur Division 

(Disciplinary Authority) in his C.No,II*1OA/5/88_Steno dated 29-11-8 

warding me the punxisient of stoppage of my next increment 

for a period of 3 years. My increment is due every year during 

he month of.May. As per the above orders my increment was not 

rawn for 3 years as shown hereunder. 

Dur ing May, 1989 	... My increment was not drawn 
Durirw May, 1990 	. .. 	 -do- 
During May, 1991 	... 	 -do- 

I therefore respectfully submit that the period of 

3 years (i.e., stopping drawal of increments successively for 

3 times) is over by 1-5-91 and the order of the Disciplinary 

AN 

..2. 



H 
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Autiiority has been carried out in full. Under the circumstances, 

my case should have been considered for promotion as Superinten-

aenFe which has not been done. 

I therefore humbly request my benign Collector to 

cotsider my case symathetically and pass orders promoting me 

as/superintendent of Central Excise, restoring my seniority in 

th cadre of Superintendent with full benefits of all emoluments 

apable to rae from the date flx on which mv Juniors have been 

priomoted to the date of my being promoted as Superintendent, in 

the interest of justice, equity, fairplay and good conscience, 

fr which act of kindness I shall ever be grateful to my benign 

Collector. 

I beg to remain Sir, 

/ 	
Yours faithfully, 

I 	
(P. KRISHNA WJRTHY) 

inspector of Central Excise 
Central Excise Divisional Officdr, 

I 	 Tirupath5. 

opy submitted to the Collector of Central Excise, Guntur. 
for favourable consideration. 

// True Copy // 
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Fr 

P. 
0;rishna 

 Nurthy, 
Inspector of Central Excise, 
Central Excise Divisional Office, 
TIRIJPATHI. 

To 

The Collecfrr of Central Excise, 	- 
Cadre Controlling Authority, 
EXDEPABAD. 	 Date.29-8-1991 
Respected Sir, 

Sub : Estt. - Promotion to the Cadre of 
Superintendent of Central Excise 
(Group-B) - Case of P. Krishna Nurthy, 
Inspector of G.E., Tiruoathi, not 
considered - Representation submitted 

- 

In continuation of my Representation dated 

8-8-1991, I respectfully submit the following few lines 

fr consideration, the same may kindly be taken as part 

of-, my representation dated 28-8-1991. 

I humbly state that it has been held by the CAT, 

Chndigarh Bench that denial of promotion to an official 

dur\ing the currency of minor penalty of with-holding of an 

incement as well as withholding of promotion which is 

totlly unwarranted by the rules. It is further held that 

in any case if it is intended the promotion of delinquent 

off ier be withheld, it is certainly open to the competent 

authi1 rity to impose such a penalty in a given case but the 

competent authority cannot introduce the penalty of with-

holdig N01 

f 

promotion indfrectly from the delinquent off icial 

who is, already undergoing nunishent of withholding of 

incrernnt. it is also held that it will amount colourable 

exercie of power to and it is and to be struck down as 

being 'holative Df Article 14 and 16 of constitution of 

ContcJ.....2. 
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India apart from being contrary to the letter and spirit 

of the proviSiDOS contained in the ruleth which contemplate 

imposing of one penalty at one time. 

I therefore humbly request that my representation 

may be considered fairly and justly and my case may be 

considered objectively and I may be given promoticn from the 

date my next junior promoted to uphold the justice and 

fair play and good conscience for vthich act of kindness 

I shall ever grateful to my benign Collector. 

I beg to remain, 

Yours faithfully, 

(P. KRISHNA MIIRTHY) 
Inspector of Central Excise 

Tiraoathi-517 501 

Copy submitted to: The Collector of Central Excise, 
Guntur for favourable consideration. 

// True Copy // 

t 
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4., 
/ 	Central Administrative Tribunal 

HYDERABAD BENCH 

6th Floor, Insurance Building 
Tilak Road, Abids, 
Hyderabad. 

Date: Y 

O.A. Regd. No.  
(InS 

To 

Sir, 

I am to request you to remove the defects mentioned below in your 

application, within 14 days from the date of issue of this letter; failing which 

your application will not be registered and action IJJR 5 (4) will follow. 

2.'t77 

5t 

6) 

 

 

 

J 

,jeputy Registrar (JudI) 



IN THE CENTRAL AU4INISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDEBABAD. 

O.A.NO. 95/92. 
Date of Orders 7.2.92. 

Between s 

P.Krishna Murthy. 	
:bakaxafx&X9 Applicant. 

and 
Collector of Central Excise & 
Customs, }3asheerbagh, Hyderabad. 

Collector of Central Excise & Customs, 
gannavarithota, Guntur-4. ./' 

3. s.sà}cthivel, Supdt. of Central Excise(Group-B) , 
Collectorate, Central Excise, Hyderabad. V 

00 	Respondents. 

For the Applicant: Mr. N.Narsing Baa. Advocate 
For the rspondents Mr.M.JaganmOhan Reddy, Addl.'08C. '- 

COBA N; 
THE 

	

	'BLE MR .T • CHANDRASEKHAR REDDY ; MEMBER C JUDL) 

The Tribunal made the following Order:- 

Adnit; Heard both sides on the question of 

interim relief. This is not a fit case to grant interim relief hence 
interim relief is refused. But We make it clear the promotions that 

cz1403s ThQ4Q_ a 
aresenioraty of the applicant and that are made in the future will 
be subject to the final outcome of the proceedings of this O.A. 

pkstrar 

To 
1. The Collector of Central Excise & Customs, 

Basheerbagh, Hyderabad. 
2, The Collector of Central Excise & Customs, 

Kannavarithota, Guntur-4, 
S.Sakthivel, Supdt. of Central Excise (Group-B) 

Collectorate, Central Excise, Hyderabad. 
One copy to Mr.N..Narsing Baa, Advocate, 3-4-306/9 	/ 

Opp ; Basant Tallies, Liragainpally, Hyderabad-27, 
One copy to Mr.M.Jaganmohan Paddy, Addl.CGSC.CAT.Hyd.'-' 
One spare copy. 
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f?ED 2. 	 COMPARED RY 
. RHECyfl. 	 APPVED BY -. 

IN THE CENTRAL ADUINISTRATIVE TRIBUNAL 
HYDERABAb BENCH AT HYDERABAD 

:'HF EONBLE1. 	 V.c. 
N 

HDN'3L dRBALASUBRAMANI:M(A) 

THE HON'BLE MR.T.CHANDRASEKHAR REDDY; 
M(JUDL) 

THE HONtBLE iCC.J.ROY ; MEMBER(JUDI.J ) 

DATED: 

0 RDER/J44N_.... 

RtA!CTQ+?'LM.AN. 

in 

O,A.Nc. 

(W.P.No. 

Admitted and intenm directions / 
ssued. 

A11\wed 

Disksed of with d±rections. 
/ 

Dismtssed 

/ 	
Disrn4sed as withdrawn 

	

/ 	 Dismi\sod for 	fau1t 

	

I 	 M.A 0 deed/ Rejected 

/ 

/ 	 . 	- •• 	I - 

S 	I 	 . 

L 
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IN THE CENTR4L DF1INIS2RTIVE TRIBUiL:HYDERABtD BENCH 

AT H1DE1AEzD 

O.A.No. 95 of 1992 11 
Between 

P .Krishna Murthy 	 a.. 	kDPlicant 

And 

Collector of Central ccise 
and Cstoms,Basheerbagh, 

/ 	 -jyç1erabad. 

Collector of Central Excise 
and Customs, Kannavarithota, 
Guntur-4. 

S.Sajcthivel, Superintendmt of 
Central Excise(GrOup-B)C011ectOrate, 
Central Excise, 
Hyderabad. 	 ,.. 	Respondents 

COtTh1TER AFFflWIT FILED ON BEHALF OF ALL THE RESPONDENTS 

{A1TVVD/SLZV aged.S$ years 

Occupation;Assistant Collector of Central Excise, Hqrs. Off ice, 

Hyderabad do hereby affirm and state as follows: 	

kv 

lam working in the office of the 1st Respondent aras 

such I am fully acquainted with all facts of the case. I am 

filing this Counter Affidavit on behalf of all • the Respondents 

as I have been authorised to do p0. The material averments in 

the C.A. are denid, save those that are expressly admitted 

herein. The applicant is put to strict proof of all such 

averments except those that are specifically admitted, hereunder; 
The brief facts of the case are submitted as under: 

The applicant, Sri P.Krishna Murthy, was appointed as 

Inspector of Central Excise on 22.5.74 in the Collectorate of 

Central Excise, Elyderabad/Guntur. His case for promotion as 

Superintndent, firs t came up for consideration in the depart- 
ccr1trwcr kt'o a.At 

mental promotion cOnrAitteé held on 1.6.1991. UhileA his performance 

1st page.' 
Corres. 

C.ntál tAcise & 
cenfrAl Mmrt 

Ee:dQt& Offi, 

fsttestor. t1 S 94  

Deponent 

(K. SOMASsEIAs) 
Ant. Gatlictor o Cot$tr. Ex&E.. 

 

Heed 
- 	Heed Ouut,rs, 
HYRERASAD - SOS •91. 

A 



as Inspector was reviewed and it was found that the following 

punishments were awarded to kim. The period of punishment tas 

not yet Over at the time of consideration by the D.P.C. 

The Deputy Collecto(P&V), Guntur, in his order No.C.II/10p/ 

1185-VIG dated 9.12.85 awar9ed a punishment of withholding the 

next increment for a period of 2 years without cumulative effect 

for misbehavioqiwith Superntendent by raising loud voice, uttering 

abuses and expressing intenion to manhandle. 

The Deputy Col1ecto(P&V), Guntur in his order C.No.II/10_zV 

16/85-Vig. dated 6.2.87, awarded the punishment of stopage of 

nextincrement for three years with cumulative effect for doing 

overnight checks at Ungole ailway Station, intercepting 7 passen-

gers with valid baggage recbipts and trying to collect Rs.700/_ 

from each passenger unlawfuHly against the orders of the Superin- 

tendent. 

The zssistant Colle.tor, Guntur Division, has awarded the - 

punishment of stoppage of next increment for a period of three 

years with cumulative effet in his order C.No.II/10_5/38_A.1 

dated 29.11.U8 for retainirg an amount of Rs.26,800/- for a period 

of 21 months meant for star4p duty, thereby not filing the Civil 

Suit, miappropriating Rs.99/- and returning only Rs.25,961/.. 

The order at Sl.No.(i) took effect from 9.12.85 and his next 

increment which was due on1.5.86 had to be postponed for 2 years 

l.a. upto 30-4-1988. 

The second order took ffect from 6.2.87. is per this order 

his next increment which wtuld have been earned in the normal cir-

cumstances on 1.5.37 wouldhave to be stopped. However the petition 

2nd page 	 Attest?r 	 tSeponent 
Corres. 	 - 

- 	 CeSs Dccise Customt 
Centbl Admu. Tribunal 

Head OS. Offce,Hyderalt4  

fly,ERASAD - 	131 

—I g3Q 

(V.. 
Mit. cou,00F O!CSfittSI I*GltL 
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was not aflowed to draw his increment on 1.5.87 because of the, 

order at SL.No,(i). His next increment was due only on 1.5.38. 

Therefore, the order at sl.o.(ii) was given effect from 1.5.88. 

This order will be in force for 3 years i.e. upto 30.4.1991. 

As on the date of D.P.C(17.6.1991), a review of his performance 

and the effect of the orders of punishment revealed that he cannot 

be promoted till 1.5.1994. Therefore he was not promoted as Super-

intendent. However his immediate junior Sri S.Sakthivel was promoted 

as Superintendent of Centrak Excise on 26.08.1991 afternoon on 

the basis of the finding of the D.P.C. held on 17.06.1991. 

The Departmental romotKon Committee held on 16.6.1992 consi.. 

dered the case of the applicant for promotion to the grade of 

Superintendent. By this date the order of the n.c.(P&v)  

16/85-Vig. dated 6.2.1987 herein the applicant was awarded the 

punishment of stoppage of next increment for 3 years with cumulative 

effect was set aside by the Central Administrative Trihunal,Hydera-

bad. Therefore the period of pu hishments mentioned in the orders 

mentioned above have been £'eviewed. The third order took effect 

from 1.5.1989 and it expird by 30.4.1992. Since his period of 

punishment has expired by 30.4.1992, the applicant has been promoted 

as Superintendent in the m?nth of July, 1992 as per finding of thb 

D.P.C. held on 16.6.192. 

in reply to para 6 it 
I 
is submitted that; 

(U The date of aPPoirtment of the applicant as Inspector 

dnd his service in the depRlrtment and also his eligibility for 

promotion to the post of Sdperintendent of Central Excise in the 

year 1991 is not denied. he applicant has discussed the order 

of punishment dated 6.2.1987 of the Deputy Collector(P&V), Guntur. 

According to the applicant, the period of punisht4or this order 

3rd page 	 . 	 Attestor 
Corres. 	 H 

4tL 
Superintendent at1 yyiS 

tents Excise & Custoths . 

C- 	lr,JAr1mtL Trthunal 
}ie. 	: cc., Hyder& 

F 

List. collictot •s 
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was over by 30.4.1991 and he should have been promoted alongwith 

his immediate junior Sri S.Sakthivel. Now that the order of the 

D.C.(P&V) has been set aside by the C.t.T., any discussion on 

this order would neither be relevant nor necessary. However, 

there is another order dated 29.11.19D8 of the A.C.,Guntur in 

which he was awarded the punishment of stoppage of his next incre-

ment for a period of 3 years with cumulative effect. This order 

has been implemented from 1.5.1989 and the period of punishment 

ended by 30.4.1992. In the D.P.C. held iffimediately after the 

expiry of the punishment period, the applicant was found fit and 

was promoted as Superintendent of Central ccise. He joined on 

2.7.1992. The applicant has made some allegations againsf the 

Deputy Collector and the ssistant Collector who have passed the 

orders of punishment against him. These allegations are baseless.. 

It is submitted that Honble C.A.T. is not the proper forum for 

airing such views. The normal channels of appeal would have been 

pttrsued for redressal. Therefore it SE respectfully submitted 

that the applicant has been given promotion when it was due and no 

injustice has been done to him as seen from the period of punishments 

(ii) The contention of the applicant that he should have been 

promoted alongwith Sri K.Madhusudhana Rao in the month of april, 1991 

is not correct. Sri Hadhusudhana RaO is senior to the applicant. 

His case was considered in the D.P.C. held in March, 1991. ;ereas 

in this case the apcdicant was not permitted to be promoted by D.P. 

held in 1991. It is true that Sri S.Sakthivel, the immediate junio 

to the applicant andf2  other Inspectors were promoted in august,. 

1991. it may be seen from the periols of punishments awarded to 

him, that the aPplicant's case can be considered only after 30.4,92 

by which time his punishment ended. It is submitted th.t no injust 

was done to the applicant and every thing was done strictly as per 

4th page 	 Ajttestor 
"orres 

Th.zper!ntendent of 1' 1i 7i 
'Central Excise & Customs 

Central 4dmn. Trthunal 
He4 Cr Office,ffyderabad 
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the Rules and regulations that govern the promotions to the 

grade of Superintepdent of Central ccise. 

In reply to pan 7 it is submitted that the ajplicant 

averred th€t the promotion order dated 26.8.1991 ignOre the 

applicant's right of promotion and it is highly arbitrary, illegal 

dnd violative of article 14 and 16 of constitution of India. 

It isrespectflly submitted that the said order is not arbi-

trary and it is legal and is not violative of applicant's con-

stitutional rights It is submitted by the applicant that 

undergoing punishment of stoppage of increment and denial of 

promotion in the natural course would be double jeopardy. It 

is submitted that stoppage of increment is a punishment given 

to the officer for certain lapses in his duties which are 

violative Of conduct rules. Promotion to the higher grade is 

considered basedbn the perrmance of the officer. It is 

neither double punishment nor double jeopardy. 

1st page 	 Attestor 	 Dec nt 
Corres. 	

MASMEXA 

Maid CV' 

	

Cntra1 txcise & 	us 	 KYfln1A 03 001. 
Centr& Adxnn. Tribunal 

fifld .Qra. Office, Hyderabed 
VERIFICATION F 

I S°t4S IfS kMR 	S/o £ 	 do 

hereby verify that the contents of kxlaz the above statement 

are true and correct to the best of my knowledge, belief and 

information based on official records and hence verified the 

same at on the dày of ,at At74. 1993. 

Place :Hyderabad. 

Date; 

Attestor 

S. L
Supa

-
rft
-
lf
-
e
-
n
-0
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Centrai Exrjsp 

 

Centraj Mmn. Trthunaj 
Head Ors. Office, Hyderaba_ 

(V.. 
Mfl. çstcctbt a cnl Isaiah 

v*Lu*hIO$,  
'.,$ tji.t'4, 

- 600' oft 



* 	 CHTRL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH: HYDERABAD 

- 	ORIGINAL APPLICATION NO. 	 OF 19 	),-- 

- 	 ..DLD-P-ETITIQN NC. 

CERTIFICATE 

Certified that no further action is required to be 
taken and the case is fit for consignment to the Record Room. 
(]cided). 

Dated; to2 cl.S 

Section Officer/CQficer.o Sthgnature of the 	a1ing Asst. 
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IN THE CENTRAL zrMIraIsTRATIVE TRIBUNAL: HYDERABAD HENCE: 
AT HYDERABAD 

o.A.N0.95/92. 	 Date of Jud4rnent: 22.2.1995. 

p 

BETWEEN: 

PKRISHNA MURTHY 	. 	 APPLICANT 

AND. 

1. The Collector of Central Exoise & Customs, 
Càiheetbash,_Jt 

2 The Collector of Central Excise & Customs, 
Kannavarithota, 	 . 
Guntur-4. 

3; S.Sakthivel, 
Supdt. of Central 
Excise (Group-B) Collectorate, 
Central Excise., 
HyderabaO. . . 	. 	.. 	 RE$PONDENTS 

CCUNSEL FOR THE - APPLICANT: 	SHRI N.NARSING RAC 
S 

COUNSEL FOR THE RESPONtENTS: SHRI N.V.RANANA, ADDL. CGSC 

. CORAM: 
p 

HCN-'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIPHAN 

HON'BIZ 31-11(1 R.RAFGARAJAN, MEMBER (ArMN.) 

contd • 



OA 95/92. 

JUDGMENT 	 Dt:22.2.95 

(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN) 

Heard ShriM.Narsing Rao, learned counsel for 

the applicant and Shri N.V.Rarnana, learned standing 

counsel for the rspondents. 

The applicant joined service as Inspector of 

Central Excise on 22.5.1914 in the Collectorate o 

Central Excise, Hyderahad/Guntur. By!) the order No. 

C.II/1OA/1/85_V19, dated 9.12.1985, the Deputy Collector 

imposed a punishrient of withholding of next increment 

for a period of two years without cumulative effect 

and that punishment w&ts ended on 30.4.1988. 

By the order No.II/10_A/16/85-Vig., dated 6.2.87 

stoppage of next increment for three years with 

cumulative effect was ordered. But the said order 

of punishment was set-aside on 11.2.1992 in OA 905/29 

on the file of t his Bench. 

The nextincrement of the applicant for a period 

of three years ith cmmulative effect was withheld by 

the orderNo.II/10-A/5/8E-A.I, dated 29.11.1988. 

That punishmentended on 30.4.1992. 

A5 the sid punishment was going to end by 

30.4.1992, the tpc which met on 17.6.1991 for conside- 
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ration for promoti n to the post of Superintendent of 

Central Excise, ordered that the applicant should be 

given promotion on or after 1.5.1992 (vide Sl.No.55 

of the minutes of the DPC which met on 17.6.1991. The 

same was returned after perusal) 

It wn may be noted that no disciplinary procee-

cling was pending against the applicant as on 17.6.91, 

the date on which the flit met for c nsideration for 

promotion to theost of Superintendent, Central 

Excise. As  such the question of following the sealed 

cover procedure had not arisen. Eut as no promotion 

can be given during the period in which the officer/ 

employee is undergoing punishment, the DPC rightly 

stated that the promotion he' to be given only after 

completion of the period  of punishment. But it is 

not clear as to why the DPC recommended that the 

promotion had to be given even after 1.5.1992 instead of 

merely stating that it had to be given on 1.5.1992. 

This CA was filed on 5.2.1992 praying for 

direction to R-I to promote the applicant as Superin-

tendent of Central Excise as per his seniority. It 

is stated in the reply filed in this CA that the Base 

of the applicant was again considered for promotion to 

the post of Superintendent of Central Excise by the 

N-' 
ccntd.,... 



DPC which met on 16.6.1992 and on the basis of the 

recommendation of that DPC, the applicant as promoted 

as iiperintendent. Central Excise on 2.7.1992. When 

the DPC which met on 17.6.1991 already recommended the 

case of the applicant for promotion to the post of 

Superintendent, Central Excise and it merely added 

that the said prothotion ha4 to be given after the 

expiry of the punishment, it is not open to the 

appointing authority to refer the case of the applicant 

for promotion to the post of Superintendent, Central 

Escise to the DpC which met later. Hence, the minutes 

of the LPC which met on 16.6.1992 to the extent of 

its recorrr;erdatic4i in regard to the applicant is 

quashed. 

8. 	A5  the DPC which met on 17.6.1991 recommended 

the case of the applicant for promotion to the post 

of Superintendent, Central Excise, it ha$ to be given 

as on 1.5.1992, +e date by which the period of 

punishnent was over. it is needless to say that the 

applicant has to be given the seniority in the category 

of Superintendents of Central Excise on the basis of 

his n L as er the panel prepared by the DPC 

which met on 17.6.1994. 
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in the result, the OA isnr4qE~md as under:- 
.1-S 

The date ofpromotion of the applicant to the 

post of Superintendent of Central Excise has to be 

advanced to 1.5.1992 and his pay in the category of 

Srintendents of entra1 Excise as on 1.5.1992 has 

to be fixed and the differente in the PaYfrom that 

date has to be paid to the applicant. His seniority 

in the category of Superintendents of Central Excise 

has to be fixed or the basis of "m his placement in 

the panel that was prepared by the DPC which met on 

17.6.1994. 

The CA is or5ered accordingly. 	No costs./ 

(R.RncARAJAN) 	 (v.NEELnIRI 	Aö) 
MEMBFR (ADMN.) VICE CHAIRMAN 

DATED: 22nd February, 	1995. 
0pen court dictation. 
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Dy. Registrar(Judl. ) 

vsn 	 I 

Copy to;- 

 collector of Central Excise & Custems, 
Basheerbagh,HyerSth. 

 Collector of Central Excise & Customs, 
Kannavarithota,Guntur-4. 

 S.Sakthivel, Sup&t,of Central Excise' 
(Group_B) Collectorate, 
Central Excise,Hyderabad. 

 One copy to Mr.N. Nar±ing Rao,Advocate, 3-4-306/9, 
OppsBasant Talkies,Lingampally,Hyderabad_500 027. 

 One cow to £* Sri N.V.Ramana,Addl.2A22,Q3sc,CtT.Hya. 
 One copy to Lsbracy,CAT,Hyc. 
 One spare. 

)cku. 
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